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ANNOUNCEMENT RE ELECTION OF

DEPUTY CHAIRMAN
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SHRI BHUPESH GUPTA,; (West Bengal):
Sir; I have a submission to make. At what point
do I make the submission? It is with regard to a
certain procedure adopted by the authorities
working on behalf of this House. After the
papers are laid and before the General Budget
is presented, | can do it, or | would like to do it
now.

CHAIRMAN: Mr. Gupta, this may be
considered when the Budget is laid on the
Table.
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CANCELLATION OF SITTING OF
THE HOUSE ON THE 29th  MJarch
1977
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Reference to appointment of  Chairman pro

tern
SHRI BHUPESH  GUPTA (West
j Bengal): Sir, 1 wishto make it
clear that what | am going to submit

to you is in no way meant to be any
personal reflection. Persons are
not involved in this. I am concerned with the
principles, more especially when we are
thinking of restoring democratic norms of
functioning. Article 91 says that when the
office of Chairman is vacant in our House, it is
for the President to nominate someone to
discharge the functions of the Chairman. Here
in this House, a crisis arose, firstly due to a
tragedy because of the death of Shri Fakh-I
ruddin Ali Ahmed, the President, The
Chairman of this House or the Vice-President
became the Acting President. Naturally he
could not come. Therefore, he was not avail-
able to discharge the usual functions i assigned
to him ex-official as the Chairman of this
House. Then the Deputy Chairman of the
House, another presiding officer, got elected to
the other House and under the Constitution,
automatically he ceased to be a Member of this
House. Therefore, we were faced with a
situation in which we did not have any
Chairman or Deputy Chairman. Now in that
situation, article 91 had been invoked in order
that the President could appoint someone to
discharge the functions of the Chairman. Now,
Sir, the President in such matters is supposed
to act on the advice of the Council of Minis-
ters. There is no situation in which the
President does not act except on the advice of
the Council of Ministers.



